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FORM No.4 

(See Rule 42) 

In The Central Administrative Tribunal 
GUWAIJATI BENCH 

: GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

ondent(s)  

cate for Applicant(s) 	 V 

W 
	cate for Respondent(s) 

I' 

\ 

of the Registry 

12 

Date 	 Order, of the Tribuna' 

2.2.00 	Present : 

Hon'ble 	Mr.Just ice 	D.N.Baruah, 	Vice- 
Chairman. 

Hon'bie Mr. G.L.Sanglyine, Administrative 

Member. 

This Application has been filed 

seeking certain directions to the 

respondents. The applicant belongs to SSB, 

Shillong. He was sent for training to T.C. 

Salonibari in ¶[zpur. By Annexure---MQ 

order dated 6.1. 2K he was asked to move on 

8.1.200y He could not undertake the 

training and remained absent on Saturday 

and Sunday i.e. 8th & 9th Jnuary,2000. He 

reported for duties with Annexure-2 medical 

fitness certificate.Hoiever, he was not 

allowed to join. Hence the present 
application. 

Contd... 

1!hin 1io. 

u.) 	) 	 114'  

f:)flc(J 	43 
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H : We have heard the applicant in person 

and Mr.  A1 Deb Roy, learned Sr. C.G.S.C. 

Initially Mr. Deb Roy submits that no fitness 

certificate was submitted However, after 

looking at theAnnexure-2 fitness certificte 

Mr Deb Roy admits that medical fitness 

certificate was in fact issued. Jioweverhe was 

asked not to take any physical heavy work. The 

job of the applicant is to operate computer. 

We find no reason why he should not be allowed 

to join. 
Accordingly :: . we :: dispose 	of : this 

appliction with ditection to the respondents, 

I. to allow the a,pp1icant to jpin Øuty as DFO 
cipher computer. He must be allowed to 4i 41 
within a week from the date of receipt of this 

order. Regarding the claim for choice place of 

posting, we grant liberty to file separate 

application. 

Considering 	the 	facts 	and 

circumstances of the case, we however, make no 

order as to'costs. 

Member 	 Vice-Chairman 

2.2.00 

t'1 0.A. .36/2000: 

Notes of the Regstry 	Dater 	Order of the Tnbunai 

(c7/ r4 
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H 	 I.FEB • 	
IN 11-E cENTRa.. ADMINISTRATP¼.€ IE4J\t eu-ri 

• •: - 	 19 of AT Act 1985) 
L 

OA No. of .2000 

JF::ESH K1M 	 LtJIcJN OF INDIA ThOUOH 

D F .0. (CC) 	 Vs 	DIFCTOR SSB 

SSB : SHILIJJNB DIVISION 	 AND ANOTHER 

S..No. i1nex Description of. Document relied upon 	Page No. 

1 	Application 	 - 2 	All Memorandum Dated 13 1.2000. 	 o 
A/2 Sickness and fitness certificate. 	 - I 
4/3 Joining and reporting for duties. 
4/4 Office order dated 31.5.93 req. joining. 
A/S My application dated /&/96 regarding transfer 1 S- 
4/6 Office memo dated 4/11/96 regarding advice to 	- 

complete tenure. 
8, 4/7 Application dated 9.11.98 regarding transfer. 	I 

A/B Application dated 15.12.99 reminder for transfer. Il 
A/9 Office forwarding memorandum with recommendation. -' 
AuG Office Order for movement to T.C.Salonibari an 8.1.20(230 Al 
A/il Medical prescription slip of A.M.A. 
4/12 Office Memorandum for 2d Medical Thought 	AS 
4/13 Office Memorandum dated 21.1.23000 to produce Fitness 

certificates. 
4/14 My application dated 14.1.2000 
4/15 Reply of A.M.A. dated 20.1.2(23012). 
4/16 Application dated 18.1.2-OW containing text of 

telegram sent to SSB Directorate. 
4/17 Application dated 230.1.230013 permission to move to gg 

Higher headquarter. 
4/18 Office Memorandum dated 21.1.2000 regarding denial o 

of permission etc - 
4/19 Explanations and other Memorandums of the Office 1313).. 
4/20 Application dated 25.1.2000 regarding addresses for 

22 A/20' 	 6lj .. 	 1hQ. rniitt 	3 4 3" 
4/21 (1nexure 9 of S11YS FR-SR Part I . 

I.P.O. I'b.Oy L77 1 dated1/01/2000 drawan at P.O. 

IiMA' 

Signature of applicant. 

CA 
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• . 	 IN THE CENTRAL ADNINISTRATI€ TRIBU'W_ GAUHATI. 	H 

SLH<ESH KUIAR 

DF.O(CC) 

OFFICE OF T)-E DIVISION1_ OF<&ISE.R SSE4 	PLICAt'1T. 

A,PsEcFErIAT BUILDINS 

SH :tu..nwe 793 001 
-Vs- 

LJ'JION OF ThIA 111aEH 

DIFECTOR SSB 

EPST ffl V 

K. .F1$'1 

ESEW Da}1I 110 066 

	

2. 	DIVISION(L OF1ISER 

SSB:SHILLONB DIVISION 

A .P SECRETARIAT EOJILD,ING 

SHIIJIINB 793 001. 

DErAILS. OF APPLICATION 

	

1. 	Particulars of order aciainst which application is made. 
I the applicant am aggrieved by the inaction of Resp-i on my 

application .(A/7) of transfer to my choice place of ...posting on 

completion of 7 years of my tenure in N.E. Region i.e. at Shil long 

and a consequential order A/i non-acceptance of my joining/reporting 

for duty by the office of respondant No.2 due to conditional medical 

fitness certificate (A/2) The certificate A/2 is not a conditional 

one but includes advice for future for me and office of Resp-2. The 

office of Resp-2 has denied me duties illeqally and unautharisedly. 

For joining in continuity without any leave did, not require any 

• fitness certificate. If my request A/7 could have been accepted the 

• matter of A/i could have not arisen. Therefore grievance of /i flows 

from-inaction on A/7 of Resp-1 



- 

2. 	Jurisdiction of the Tribunal 

The SSB Organisation is an organisation working under Cabinet 

Secretariat and I am a civilian employee in SSB. I am at present 

posted at Shil long. The Hcn ble Tribunal at Gauhati has its 

jurisdiction, 

	

3, 	Limitation 

The impigned order is dated 13.1.2000. The O.A. is within its 

limitation period 

	

4. 	Facts of the case. 

4.01. I q  a resident Indian; M.Sc, Mathematics with PGDCA., am a non-

Gazetted DFO (CC) in 588 Since 28.12,87 and continued to be 

posted at Shil long since 31.5.93 (nex A/4). As per advice 

of Resp-1 in A/6 in reply to my request A/5 I have completed 

my more than tenure prescribed.. Accordingly. I have applied 

for transfer to 558 Directhrate, New Delhi the only choice 

place of posting. There are more than one post of DFO (CC) 

vaccant at 588 Directorate and all the posted DFO (CC) have 

completed their tenure at SSB Directorate. 

4.02, I was detailed for CVPC training and order to move on 

8.1.2000 to T. C. Salonibari (A/10). But on 7.1.2000 suddenly 

I fell sick and couldrtot move. On 10.1.2000., the next working 

day after 7.1.2000 I reported for duty (A/3) with a copy of 

medical prescription (A/li) of an AMA and produced medical 

sickness/fitness certificates (A/2) for gting exemption from 

the training course to my controlling office Resp-2. 

4.03. On 13th Jan 2000 I was ccwrtnicated that my Joining at 

conditional -finthess certificate cannot be entertained and 

accepted (A/13). I made request for reconsider-atian of the 



—(;--- 

decesian (A/14) as the fitness certificate is not necessary 

for joining of duty but of no avail. 

4.04. Office has asked some clarification from AM who has clarified 

that I was fit on Jan., 10th to resume my duty at Shil long 

Office and the advice added was for 10 days for recoupment of 

my health and there was no sickness. He has clerifies that 

medical fitness issued by an (-'W., cannot be rejected without 

medical reasons (4/15). Therefore,, my joining stands 

accepted. &tt the office is not allcing me to perform my 

duties inspite of reporting daily in the office which is 

against all rules established and amoiu,t to crimnal 

proceedings. 

4.05. He alternative is left for me., hence I approached the higher 

Headquarters with intimation to Respondant - 2 by a 

te].egram requesting permission to join at SSB Directorate 

(4/16) - Neither any reply from Resp-1 nor any indication for 

starting duties is received. Tftis I am left hanging in 

uncertainity. To remove uncertainity I have asked permission 

from Resp-2 to seek instructions from heig her Headquarters by 

personally visiting SSB Directorate (4/17). But Resp-2 have 

denied permission as well as joining and insisted for 

submission of medical certificate of fitness from a competent 

authority which I have already submitted. I have requested 

(4/19) that the fitness certificate submitted is complete in 

it self with clerjfjcatian of Doctor (4/15) and it need no 

other fitness certificate.. Our office at Shillong is having 

two medical officers. Therefore., I have requested the office 

to direct the medical officers to clear the doubt. 



Thus since. Jan 10th the office has forcibly kept me out of 
	4 

duties inspite of reporting daily in the office and harrassing 

me by escorting me with Medical Officer(s) and other Officers 

time and again to the Civil }-bspital/District Medical 

Aithorities and Director Health serivces unauthorisedly. Also 

I am not allowed to sit in the office and transact the work. 

Thus, I am mentally tortured to extreme. At times q  the room 

where I sit was locked. Also I am being called explanations 

to stop me from me approaching the Hon ble Tribunal and 

harass me more and more up-to mental imbalance. I have 

requested the office that the certificates submitted by me 

(A/2) with clerificatjon of an (14 (A/iS) qives no scope of 

any doubt regarding fithess. Inspite of it I am not allowed 

to perform my duties.. Therefore, as and when the Joining is 

acknowledged I may be cofmunicated at the addressess (A/20) 

since office of Resp-2 has made it quite impossible for me to 

enter the office premises. I feel risk in entering the 

complex and hence left the addresses for correspondence. 

5. 	Grot..uids for relief with leqal provisions 

5.01. As per orders contained in A/lB my controlling authority is 

Resp-2 where I have attended duties of Jan ,7th and reported 

for duties an Jan, 10th explaing reasons for unability to 

comply the orders A/10 to move to T.C. Salanibari with Ddctor, 

an (, prescription of advice and requested for exemptions 

from under going course an medical ground. 

I have not applied for leave an medical ground since no 

absence from duty on a working day is recamended/adviced by 

the AMA. The absence from duty is advice an Jan, Bth/9th i.e. 

Saturday and Sunday only which are not a working days and 

* 
0 



weekly holidays/rests. I was not on leave an medical 

certificate neither I have requested any leave. Therefore., 

insistence for submission of medical certificates is not a 

pre-condition for reporting/joining duties in continuty. The 

advice in-corporated is not 1 -urdle to smooth discharge of my 

duties but surely a hordle to undergo the said training for 

which I have requested exemption. The sick Officers/Officials 

claim re-imbursement for their medical treatment but since 

they have not been adviced/r-equested leave on any working day,  

they are not required to produse fitness certificate for 

joining of duty in continuity,. Also one of the Officers who 

has been sent back from Training Centre an medical ground due 

to unabi 1 ity to undergo the course or to continue the course 

was also not asked to produced medical fitness certificate 

before joining and was taken on duty as usual. 

Therefore, the order of Resp-2 contained in A/i & A/13 asking 

other fitness certificate in proper from only for rejoining 

for duty is illegal discriminatory and violates general 

principle of performing daily duty in continuity and deserves 

to be set aside and quashed and period be treated as duty. 

Office of the Resp-2 has illegally obstructed me by not 

al lowing to perform lawful duties and allow govt work to 

suffer without any authority therefore, he deserves to be 

directed to pay me cost of application as well as maintenance 

for harrashing and mentally torturing me almost up-to mental 

imbalance also made a loss to Govt of India by forcibly not 

all owing me to render my services as deemed proper. 



\b 

52.. 	I 	have completed more 	than my tenure 	in tE 	reqion i.e. 

Shillang and deserves to be posted to SSB Dir ctorate, the 

choice place of posting There are more than one post vacant 

and also all the posted DFOs(CC) have completed their normal 

tenure 

Therefore, there is no difficulty in posting me an transfer to 

SSB Directorate., New Delhi and as per orders contained in A/21 

I deserves to be posted to my choice place of posting i.e. SSB 

Directorate New Delhi There-fore Respondents deserves to 

post me on transfer to SSB Directorate, New Delhi. 

5.0.3. The Office of Resp-2 is forcibly stoping me to perform.. my 

duties since Jan 10th inspite of reporting in the office which 

is a criminal offence to disrupt the public seniices.. In the 

absence of any instruction I have requested Resp-1 for 

permission to join my duties at SSB Directorate A/16 but no 

reply received. I have sought permission to move SSB 

Directorate for further direction (A/17) but the request was 

turned dow, (A/IS) with a threat to face departmental action. 

I am neither allowed to perform my duties nor to move higher 

Headquarters to redress my grievances. Resp-2 has also 

attempted to discourage to get redressal through Hon ble 

Tribunal by threatening period to attend Hone ble Tribunal as 

unauthorised absence. Resp-2 is obstructing me to attend my 

duties. I found many times locked the door of place of my 

sitting arrangement. I was not allowed to sit as no chair is 

there for me also I was Directed in the office not to touch 

the office belongings, as if I am turned an untouchable for 

the office over night.. I am being served unnecessary 

memorandums to explain some trivial matters. I am not being 

V'-~ 
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I 

given signature as token of receipt of my applications/ 

representation submitted of Resp-2. I am facing an 

untouchable like situation in the office. Office of Resp-2 is 

delibratedly obstructing me to discharge my public duties 

hempering public interest and thus amoiwit to criminal act. I 

am living in Shillong all alone leaving my family members at 

Delhi the last place of posting. Therefore, in a state of 

extreme mental torture and lonliness it is very difficult to 

get proper physical and clinical care in case of any 

eventuality. 

I have also completed my tenure in FE region on continuously 

being posted in Shil long wef May, 31st, 1993 (A/9) and there 

are vacant posts available at SSB Directorate, New Delhi. 

To avoid permanent loss and injury to me and my family members 

as an INTRIM the Resp-i deserves to be directed to accept my 

reporting at SSB Directorate for further duties and Resp-2 

deserves to be directed to arrange me my payments at 538 

Directorate till disposal of this application. 

6. 	Reiiedies exhausted 

I have submitted a number of representations to Resp-2 for 

performing of duties and also approached the Resp-1 by submitting a 

telegram regarding not al lowing to perform duties in Shil long office 

requesting for permission to join at SSB Directorate. On completion 

of 	my 	tenure 	I have applied for transfer in Nov 98 	and no 	reply 

received so far. Therefore, no réiiedy left for me except to knock at 

the door of Hon' ble Tribunal to get justice, 

a V  

7. 	 titowJ 	 64 U y  iA 



S. 	Relief(s) souqht 

On the grcLlnds explained above the Hcw ble Thibnal will be 

pleased to grant the fol lowing - 

8.01. Respondents be directed to accept my joining/reporting for 

duties wef Jan. 10th, 2000 in continuity by treating the 

period as duty.  

S.M. Respondents be directed to transfer me to SSB Directorate with 

all transfer benefits. 

6.3. Respondents be directed to pay damages for intentional 

harassment, mental torture and diruption of public services as 

deem proper. 

8.04. Cost of application. 

B.05. Any other relief may also be granted. 

9. 	Intrim relief, if any, prayed for 

Pending disposal of this original application the Hon'ble 

Trubunal may be pleased to direct the Respondents :- 

9.01. I may be permitted to report Resp-1 at SSB Directorate with 

direction to Resp-1 to accept my joining at SSB Directorate 

for futher duties. 

9.02. Resp-2 be directed to arrange payments of my salary etc at my 

place of duty i.e. SSB Directorate. 

9.03. Any other relief may also be granted. 

The case is being presented by the applicant himself.  

IFO No.Oq177t1 	for Rs. 50/- dated 	I1IO1)v issued at4.PQStL4p 

List of enclosers as in index. 



VERIFICATION 

I., Sukesh Kumar., son of Late shri Vishnu Dutt 4  Indian q  age 

about 34 years working as D.F.O. (CC) in the Off ic.e of Divisional 

Organiser SSB Shillong Division. A.P. Secretariat Building 

Shillong-793 01 and resident of 112 Sector-i R.K. Puram New 

Delhi-110 022 do hereby verify that the contents of paras 1 to 12 

above are true tro my knowledge., annexures are true copies legal 

submission is based on advice received and believed to the correct. 

I have not supressed any material facts. 

Verified at Shillong this 

Applicant. 



NO. E.I./10-D131/SD/98/ 	O 
Directorate General of Sec1rity 

4 	 Office of the Divisional Organiser 
3313, Shillong Division, Shillong 

Dated the, f'3—f--01i 

MEMORANDUM 

• 	
Shri Sukesh Kurnar, DFO(CC) may refer to his 

aoplication dated 10.1,2000 submitting therewith Medical 
prescriotion of illness and thereafter An application 
dt. 11.1,2000 erclostrigthereqith' Medical fitness certificate' 
issued by Clinical Research Unit for Homeopathy. On scrutiny 
of the Medical uitnees certificate 'it is observed that the 
Doctor has not followed the prescribed procedure while 

• 

	

	issuing, the certificate as the certificate is to be' issued 
in a specific fonn in which no addition is required, it 

• . 	shouldbe specific whether fit or not fit on the day of 
• 	issue ofthe certificate, but the certificate has made 

some addition which is not in accordance with the prescribed 
Fitness. Medical certificate. Hence, his joining on duty on conditional 

ceriicatecou1d not be entertained and accepted. 

N. 	 . 
IPZJh 	. 

or (Of) 	 AREA ORGANISER (ADMN) 
A,Ista1t DI' 	 SHILLONG DIVISION,. SHILLONG 

-. Cm"(' 7 	• 
Q O ukesh Kumar 

legs '•"' 	 •, •-• 	 • 	 Ii 	-• 
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4. 

I 	 11 
Divisicnal Organiser 

E3: Shillong Division' 
.fl16g-79301 	. 
L Z Sub'nissian of certificates +oe sickness & ithess 

L 	* 
kindly f and enélosed my 4ickness and fitness certificates 11'eJ by the Thctor. The same may kinkly be considered. 	 V 

In this regard mti applicatianá ibmitted cw 10.1 .20i0 rny also. 

	

re erred to. 	
V 

V 	 Yours faxthfully,J 

: 

(J<E- KUiC) 
V 	 DFO (CC) 

	

: 11 /1/22I1 	'. 	 SSB: hil long Diviion 
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tjaruser 
isicn 

of Dr. 's Slip presripticri and advice and 
üng of duties. 

Fer to Office m rarldLuri No. VII/2-9fSD/TREi/992øøø/ 
((i/2< for attending CO/FC course and stand recased 

n time i fell sid;: an 7.1.2(ZX) while going back from 
Dnt.act. Clinical Resetrch Unit working under Ministry 
of India. The Dr.. has advised rest for two days and 
t move to Salonibari as ordered vide order ibid 

r after checkin today has further advised for 
ork and travel. ing.. 

is further requested that T may kindly be allowèd to 
t Div. Hqrs Shillong for light file work.. 

quested, that I may kindly be exempted from attr ding 
se till., my treatment 1  and fully fit for all type of 

ing.. H 

Yours faithfuly, 

(S11(E91 KU) 
DFO(C) 	 .1 

• 	 SSB: Shillong Division 

(02) 

/tCOL1 Ti 
I 

L. 
16 
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flLcer(CC.) on Us tzwiater froe 	£4gictorit. 	£eehi 
has jQined ck&ty it 4viional HqC'uhillong in the fori 	of 
33.5i.93 • He was xvlieved frin the ofLics of the 

oThi on the foon on 1$"5 3 • 

he vjld joinnc tiwia fru 16u693 to 
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To, 

The Divisional"Orqaniser 
SSB:ShillonQ Division 
Shillong 793001  o. 	•. 
Throuqh Proper Channel 
Sub:- explanation 

Sir1 
Kindly refer to your memo. No. 8810-11 dated 7.8.96 and 9170-71 dated 

19.8.96 "regarding submission of petition to the Hon'ble Director and ,Honble 
Principal Director SSB. 

Sir, in this regard my petitions dated .10.03.95.28.11.95. 6.12.95,12.12.95 
regarding regularisation of transfer and various petitions dated 22.03.96, 
17.04.96 9  :18.04.96, 25.4.96 9.5.96, 30.5.96, 17.6.96regarding promotion may 
kindly be referred to. 

• .' ' ,ln accordance with the order no. 14/SSB/2/87(45)/691-96 dated 26.6.96 
...:...egarding.. reçularisatim of transfEr from retrospective effect it seems that my 

'earlier" petitions were not considered. Therefore I have requested the quick 
"insight in'my case to expedite the un-duly delayed, since March 1995, justice. 

Chly to get the expeditiou.s justice , un-duly delayed I have submitted the 
applicatins forhearing in person to the Hon'ble Principal Director to ' explain 

... . .....my" points and 'un-justice being done to me and seeking for an early justice for 
lawful joining at 598 Directorate and 'early convening of D.P.C. dela'ed since 
Feb. 1996. 5 

Since petitions are 'being jgFjEjFW and the decision, seemingly, being avoid- 

-daid 'undu1y" delayed -  'over"my petitions. I am forccd to approach the authorities 
per the submission of petition rules. 

S " Therefore it is requested to your goodseif that it is in order with the 
S  submission to petition rules and is not a violation of the conduct rules. I have 

'obeyed 'all the instructions but due to un=du@ d@lely in ju§tic@ Md i9Fi9rdMf=@ + 
my'applications has -forced me to submit the applications. 

It may also not be out of place to mentian that norm of the Officers of the 
rnk of AD. and @vm hhr of icr D.I. G . And 3D./ D.D.a of Bfl hv 
also forwarded the advance copies to the higher authorities and irrespective of 
the instance the advance copies of applications were entertained. 

'Further, I want to 'explain 'my domestic/private problems. That are:- 

1. My father aged around 70 year -s is a patient of asthacna 'since 15-20 years. 
S 

 

As the old age advances he is facing trouble in coping up with the sick-
ness. He needs constant physical and clinical care. 

S 	 ' Sir, my mother aged around 70 years has received a strong electric shock. 

c - 	- 	
She is a 1 so very weak and needs full time care. 

My wi-fe is too weak to cop-up these domestic affairs full of the 
S 	 '  'çiar problemsand hence often remains sick due to sievere migrane -f eats. 
"Shejo requires constant tension -free atmosphere supported with the male 

A5S, st8tt. ''iikiy member. --"' • " 

S 

 T 0,0 rne,crnmiss1''r 	e# is also under heavy pressure from the office administration by 
*tJSh4P 	order 's passed from time to time and not corwnunicating any f-'i'nal deci- 

sion on my regular requests. The situation has jt mein a state Of quandry 
hence I often remain sick. Now a 1 so I am not feel ing welT 
-'..---.--' -.•..-•--•.•---- 
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My domestic/private problems and self sickness I could not proceed to 
C 	Shill ong I have expressed this inmy ear her rt - U - -j ustice 

at 1 the Sierge ostarvation for not 	€ihg 	àI'&y since May96 due. to not 
considering my requests. 

Sir !  I. now requests your goodself to kindly approach the administrative 1 
• .'authorities at SSB Directorate to get the order dated 26.6.96, by consideringa 

request referred above, arm'iended and allow me to join my duties at 
•SSBDirectoratetocomple€e.my tenure, at the earliest. 

And if it is deemed proper to give substitute at Shillong Division, there 
are many D.F.Os posted at SSB Directorate who have completed their normal tenure 
at 558 Directorate namely:- 

• 	 ••:,- 

1..Sh. D.N.Saini 	 since 1991 
- 2. . Sh. Shyam Lal 	 Since 1991 

C) 	3. Sh. K.Purushothann 	 Since 1992 
4.., Sh. Ram Jattan 	 Since 1992 

Li 	 and all other D.F.O.'s posted at SSB Directorate barring One or Two, have com- 
pleted their, normal tenure at 558 Directoarte. 

There-Fore. 'it is requested to your cioodself to approach the cornpetent 'au- H 
thority to kindly aninend the seemingly discriminatory order and allow meto ioin'1 
my lawful dutiesat 558 Directorate to complete my normal tenure.Thislawfulact. 
of kindness will help me in managing my collapsing domestic/private affaiñ '' and' 

• to re-affirm confidence and faith in the justice of the administrative• authori-
ties. 

If possible an early hearing from the competent authority may kindly be 
' 'arranged at an early date to explaii my grievances in person. 

This act of kindness will be highly obliged. 

 

Dated 29-08-96 

 

V rs faithfully 

(SU<ESH KU1R) 
D.F.O.(CC) 

112,Sector-1 R.K.Puram 

 

fr 

Copy to D.I.G.(Ec) SSB Directorate. 

On leave. 

Assistant Director (0.1) 

aTl 	TTT  RIOR- 

0/0 the Crnmfss/oner cf /ncom' 

r'i/Sh;/Lnç' 

7Th 
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• 	No. .I/10-131//93_96/ IOL & 	. 	 Lirectorate erera1 of Security, 
0/0 the Divisional Organiser, 
SSB, ShillongLivision,shj11ong1 

. 

Da ted the, z- 	
C 

Sujct 2 	Reç. consjd tion of his grievnces and 
transfer from Shillong Division to SSB Dt 

• 	. 	 Shri 4Sukesh Kumar, DF0(CC) may refer to 
his representation sated 29-8-96 on the Subject cited above Q  

•Rresentatio of Shri Kumar,D(CC) has been 
• cerefully exajred by the SSB Dte 0  and adviscd to his tenure in Shillong Divn.,p  He was given an PPPOrtUity of tempor, attachment which dOCS nat ipso facto becomes case for reguir transferjdo SSB Dte Meo 

(45)3009 dtd. 4'-11-96.  

ea Organ i or (A) 

Shri Suke Kumar, DPO (CC), 
kçvc ddrc 

NO. 112, k.K. Purm, New De1hj.66, 

( 

*** * ** e 

1_ • ••) 

Assistant CirOt0 (O.L 

GIG the 
Crn,ni3sb0h1 of Income Tez 

,• .' 



The Director SSB 
East Block V 
R.K. Purarn 
New Delhi 110 066 

Through Proper Channel 

Sub:-Completion of tenure and hence transfer to Delhi. 

Sir, 

Kindly refer to Your letter No. 	SB/A2/t)dated 	.11.96 
regarding transfer to SSB Directorate New Delhi. 

It is requested that I have completed my tenure in N.E. 
Region therefore it is requested that I may kindly be transferred 
to my only choice place of posting i.e. SSB Directorate, New 
Delhi. 

Earliest orders of transfer will help me to manage my domes-
tic affairs, study of school going children, help to oldagod 
par'ents. 

Thanking You 

Dated 9/11/98 

Yours faithfully 

(SUKESH. KUMAR) 
D.F.O.(CC) 

SSB:Shi llong Division. 

Assistant Drector (O.L) 

T1 	&1 

010 the Crnmksionar cf  

r't.i/Shi/Iotsg 
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rhe 111 rec t 0 r s S B 
SSB:Di rectorate 
East Block V 

• K. Puram 
New Delhi 

THLOUGH PhOPER CEIANN EL 

Sub: -Recçuost for transfer to SSU Directorate. 

Sir, 

Kindly refer to your office memorandum No. 11/SS[J/A2/87(45) 
dated 4.11.96 and my tpp icat ion dated 9/11/98. 

No re)1y of the application has so far been received. it is 
once again reQuested to your goodseif that as directed by the 
instructions contained in the SS1J Directorate Memorandum referred 
here in I have Completed much more than my t. enure in the Northeast 
w.e.f. 31.5.93 and hence eligible for transfer to my choice place 
i.e. SSB Directorate NEW DELU!. 

It is re.cjuested to your goodseif that. I may kindly be trans-
ferred to my choice place of post ing  i.e. SSB Directorate at an 
early date. 

Dated - I5/12/99 

Assistant tVrc.'t0, 

1qi 

0/0 the Crnm/s/o,.7ep Of  

Yours faithfully 

bv~ 

(SIJKESII KUMAN) 
D.F.O.(CC) 

SS13:Shjj1on Dicvjsion. 

/ 
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NO.GE-II/SU(C)/97-99/f.c4T 
Directorate General of Security, 
Office of the Divisional Organiser,SSB 
shillong Division, Shillong-793001 

lated 

- Memorandum 

An application. submitted by Sh0 Sukesh Kumar,. 
DFO(CC) addressed to'Director, SB for his transfer 
from Div. Iiqrs Shillong to 333 Directorate is sent 
herewith for favour of necessary action please. 

Divisional Organiser, Shiliong Division duly 
recommended his case as he cont!nucs to be i,osted 
in this Division since 31-5-1993. 

End : Assthted 	

ZI .,  

Area Organiser (A) 
Shiliong Division 

To. 

The Jt.Dy.Director (EA) 
SSB Directorate, 
31ock-V(eaat) R.K.Puram, 
New Delhi- 11 0066 - 

Copy to :.3ukeh Kumar, 'DFO(C) Div. Hqrs. 
Shillorig for infoniation. 

, 	C' 

Ass/s tent D/e:to (01) 

Tqc a1qr qpt 

0/0 the Cmm/ssionep of Incorn,, Tea 

tS.ft11Shjl/on7 

Area Orgniser (A) 
Shiliong Division 



/ 
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No0vIV2-9/SD/TRG/92000/ f'J• 
Directorate General of Security 
Office of the Divisional Organiser,SSB 
Shillong Division : Shillong 
A F Secretariat Building 
Shillong - 793001 

DtO. 0610112K 

1eorand urn 

Refer to your Reoresentation dated 
5/01/2XaddreSse:t.o:SSB Directorate regarding 

exemption for attnding 2r Condensed CO/PC course 
commencing from 10/01/2K to 07/04/2K0 }onnle 
Director SSB 9  after careful consideration of the 
representation-. rejected the same and directed to 
compLywth the order to attend the course failing 
hich pproriate Departmental Action.will b taken 

against hia 	. 

AS such, the detaiim€nt order served 
vjde our Meno JoVfl/2_9/SD/TRG/ 99.•2000/1O4....O9 
dated 04/01/2K for attending 2a 	condensed CO/PC 
course commencing from 10/1/2000 to 7/4/2000 will 
stand s  You are hereby djrected tohand over charge 
of Ciphher Branch to Snri B P S Khatri 9  .FO(T) 
immediately and move for TC Salon1ari on 81112000 
for attending the said course without fail0 

To 

Sukesh Kumr, D(CC) 
Div Hr Sht1lp, 

Copynto - 

Areaan'(Hqr) . 
Sii11ong Divn : Shillong 

1 The Dy '\Inspector Generai(Tg) ° SSB De 
• New Delhi for inform-tion with reference 

to his Fax Message No 0 1153 dtd /1/2000 
2 The DIG, 633 Shillong 

for thforiation 0  

Area Orgariise.r(Hqr) 
Shii.long Divn 	Shiflong 

G000 

su 	 o?) 

Assistant Ciretot (01) 

010 the Crnrnissioner of InCOMI Ta 

ti1Shil1anc 
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Directorate General of Security 
Office of the Divisional Organiser, 
SSB, Shillong Division: Shillong. 

Dated the llth Janu2ry,2000 
To 

The Chief Medical and Health Officer, 
East Khsj. lulls District Shii1o1g. 

.. 	 . 	 . 

Sir, 

Shri Sukesh Kurnar, DFO(Cc), an em-
ployee of this Office has been detailed for Course 
near Tezpur and accordiniy he was relieved on 
7.1-2000 but he had submitted a Medical prescription 

: dated 7.1a.2000 (from Clinical Research Institute Ho'. 
rnoeopathy(T)) stating that he 	not fit for atten- ding. the said Course, 1'urther he did not submit any 
Medical certificate as per proper form which creates 
confusion and 2nd medical thought is required, 

2. 	
You are therefore, requested to kin- dly examine him in detail and 

send your report through 
Dr. L.R.M. Singh of this office who will produce this 
letter to you alongwjth the incumbent, 

Area Organlser(Admn) 
SSB.Shillong Divn, Shillong,: 

Copy to: 
1• 	Dr.L.R.M. Singh,Med 	Officer, Dlvi Hqr, SSB. Shillong, He is requested to escort 

Shri SUkeh Kumar, DFO(CC) and get his mcdi -cal examination done by the District Health and Medical Officer, Shillong, 

The Area Organ iser(uqrs) Dlvi Hqr.Shillong 
f or information.. 

Shrj Sukesh 1umar, DFO(CC), He is directed 
to go to Clvii Hospital for further medical 
check up alongwjth Dr.L.R.r4. Singh on 

ttc 

As/stant C/rector (Oi) 
jq 	TSQr cqQ 

010 the Cmm/ss loner of Incorni T, 
t'TiItlT/Shi//on 

Area Organiser(Ad.) 
SSB.Shillong Divn, Shillong, 

- -- 
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No.E.I/10-u-131/SD/98/ 2 
Directorate General of Security, 

/ 	 Office of theDivisional Organiser, 
3hillorig Div1sj, 3hillong 

Dat4d the 
Plernorandurn VV 

Shri. Sukesh Kumar, DFO(c) may please refer 
to his a11jcatjon dated 20-1-2000 requesting for acceotarice of his joining dated 10-1-2000. 

In this connection, it is stated that he has 
never been denied to join his duties but he has been 
asked to submit a proper medical certifjcate..m the 
competent medical authority without which his joining 
can not be accepted. 

Area Organiser (Aclnin) 
'rt Shillong Division,Shillong. v.!f1 

• 	MsIstat Sukesh Kurnar, DFO(CC) 

	

:*V. ti 	 Jc Shillong. 	
j sioneT of InC 

,O th Cnn 
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Divisional Orniser 
Shil long Division 

Hong - 793 QX?J1 
ciideration of memcw-anckmi tb. 570 dt 

1' 
13/1/2K 

It 

KUidly refer to your memo No. Ei/10-D-13l/SD/98f370. dated 
1 regarding my Joining and mdiral fitheas certificate. In 

is regard fai lowing is submitted for necessary onsideraticn; and 
ticn please :- 

I have Joined my duties as usual as no absence from duty on 
ny working day has been advised. On 7.1.20M have attended my 
uties for Last half as far the first half. I have gone to (ahati 
nd smilarly I ha,e reported for ties on 1L 1 ,Z( after tw& days 
eekly rest. I have produced medical prescription as I wa 'wider 
rder of uovement and I have similarly requested that .1 cc4d not 
ve on acccLrit of advice of Dcxtor for T.C. Salcriibari. Further I 
ave not been advised any absence from duty and hence leave therefore 
have reported for duty as on i0.t.2( and continuing till date. 

I have not produced medical I ithess certificate for Joii4rig of 
y duties but to vindicate my iuiability to move ;th T.C. Saithlbari. 
was not on medical leave ;so ;tttat before Joining of duties a 

itriess certificate is required. I have prockxEd fithess to 
indicate the advice of C&itral 3overnuEnt Doctor an ft4 for avbiding 
ong journey and heavy physical work on the basis of which I hive 
equested exemption attiding the course. The fitness is not 
equired for Joining of duties as continuity as no leave on adical 
ertificate is requested/sanctioned.. 

The $ithess certificate is &iw not a conditional one. the 
portion added by hand is only an advice for future and at 

nt there is no such cndition, your of lice memo dated 11.1. Z1)0 
ding 2nd tixught, for medical is a continuity of then same. 
fore, the medical fithess certiFicate cann t be termed/is not a 
tia'al one. 

Now at last it is therefore N requested that since there is no 
in attending duties/office and not leave is requested therefore 

medical fitness certificate cannot be a precondition for JOining 
duties. 

The prescriptirn slip and the medical certificate with 
aremarks/ aq eice vAas produced only to request far exemption from 
course an medical ground that I am not fit to unc1eno the course 
rwise fit for official duties. 

Therefore, it is requested that I may kindly be ailcwd to 
the attendance register for all the days together and to came as 
when I was/am on duty in continuity as .1 am continuously 
ting for duties and attending office. Reply of requet of 
rion may kindly be conveyed at an early date please. 

I will be grateful 

fl4' 

•4s4istar,t L.irtor (0.1 

iTfl 	•1 

.010 1 ye immissioner of Income TpA 

F 	it.-i/Shi/lonc 

far this act of kinthess. 
Yours faithfully !  

(EH W 
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Cl 	cai Research Un i t car. Homoeoathy (T 
remnie Road (Bar i k 

ShiUorla 793 001 
~10 Dd 20..2000 

TO 

Area Or aen i se r (Adm 
SSB - Shi ilana DiVision 
A.P.Secretarjat Buildir; 
Shillona 73 OOL 

Dear Sir. 

ul9se take a refo ,/iC C) f 'ur discoij,-tescous letter No. 
F; f//0-L2/i3//5/),Q8/507--09 o'td. 14. / 2K i- /ina fit,iess certifi- 
cate issueo' to Sh, 	kes/i Kumr OFD(cC,). First of all it is not 
nde,-stood how the S(ccA) rules are ,e./ated with this matter. 

Please make a correction and note it 	r future that ccs('CDA) 
are in no way ie lated to Medical fitness cert if icates. 

I take tf, is cnortun ity to make a mcvt ion to your commun feat ion 
and feel that the reference iiiade may be foín ccS( ,L cave) ,?ii.les and 
these arc in no way re]ated/a,,] icabie to the ma tter as no 
,vaLlic:a./ leave is recomnienc/ed on any work ma day. 

I would also 1 ike to take an omortun ity to ace in /iiako a correc-
t ion once more to the ma in reiiietA-s uotcd as Note Ale. 2 ra.iated 
to fitness since t/iern exists no such note related to fitness  
cer t f f ice Ce. T/i is Note No. as cue ted snei,is to bc cot., led 
erconously ftoin C/ic M7t0,c a ivew below the Foriii and 4 re3ate/ to 
Sickness and not with fitness as mentioned ibid. 

Now as far fitness is concerned to a atient. it is we]] judqed 
by the ailment followed by arocress of reco very and res/ionse to 
mao'fcatjon./treat,,ient. This can in no iliaoj,e,- he restricted to Form 
5 in any may. out  in that eveiit also the certificates furnished 
is in conformity With Form 5, Moreover a Doctor has first of all 
to see the /,ea/t/y condition of oat ieiit and interest of Government 
of India as well. A Doctor cannot he dictated by any vested 
interested authority to fulfill their desires contrary to the 
orinciles of medical Cracticc4,rofess fan. Therefore kecwina all 
these under cons io'erat ion I have advised in the interest of 
health condition of Patient in conluction with interests of 
Government of India. 

The at lent S/i. Sukesh Kamar was very much fit to resume his 
official duties at his Shijjona Office on 10. 1.2000 and further 
advice/recautfon was added for further recurrence of illness 
wh ich is an endorsement of my advice men t Ionec/ on the orescr lo-
tion sliD. I have taken Shil]ona and the office beina on other 
floors than the Ground floor under cons iderat ion and issued the 
fitness certificate to him. He was fully fit on /0. 1.2000 to 
resucøe his official duties in Shi]1on. 

I I ri .  
AssIstal?t Directof (01) 

iqw 

OjO the Cmrn!ss/oncr of Income T84 

,ivt/Shii1ong 	 . 	 - 



	

- - 	 A-mia /-fic CSI 

Tre is no condition in it It is an additional advice for /0 
cvs to the oat/eriC as we.]] as Co the office ir recouoiiierit of 
his health arid to avoid further ,i ce of sickness w/uic/, was 
absolutely necessary, The advice mentioned is in accordance with, 
the orinciple of medical practice/profession and can not he 
c/io]lenoed in sue/i a way. 

You are very ,muc/i at liberty to c/ia]leriao it in front of any 
medical authorities. Further let me know your authority to reject 
the fitness certificate issued by me, an A. N. A. under s'MA) 
Rules 1944. enQaaed in research work since last 12 Years so that 
oroner constitutional measures could be initiated under relevent 
medical rules as well for cost of defamation for unaut/iorisedly 
rejectinQ the fitness certificate issued under proper authority. 

It is for your * md in format ion that a mn,eo'ical fitness cert if i-
cate issued b me, an AMA, enpaped in resarc½ work for past 12 
years. can in no way be re /ecited without any medical reasons. The 
certificate issued is in order and is in con forfihity to principle 
of meo'ica.l oract ice ,/profsss ion and hence need no interference and 
exlana C ion. 

5- 1  '1 • 	4A,/. 
t2Wi8-1--. 7 / 	 krrcJ\ 

	

Officer('//} 	 Assistant Dire,tor (01) 
Unit (1) 

WT1T 1t 

010 the Cnimissiorier of Inc.'i' 

t 
Sukesh /(eifiiar OFO(CC) with necessary correspondences. 

• -k1.•-  '!-' 

(Dr. N. 0. .4rya) 
Ass is tan t Research, 
Cl in loaf Research 
S/i illonc 793 001. 

Ooy to 

• 	 •. 



Th, 
Diviicnal Orqenir 

illcg Diviicin 
hillc3r 	793 MW 

~A-tbc 	Intimeticn reqardinq r4dincja telegrittn tQ:Delhi. 

t31r 
Kindly r€fer th my variu cc 	iction rqrding unbility 

mory to T . C.S&niheri and reportinq for dtAtJL(.*S. Since no 
çcific order has w fr been received by me till time therefore in 
, tte of di lemma I have fIahed a telerem con taining +oliowinq 

to the higher authority at Delhi — 

TAt 

*LF cOI'ffIiWJSLV RERBrIt\13 OFFIcE FOR Dufl' WflH arc F?XL uT tEIN1 
XNUD TO AT11i\fl DuTIES ('iJ)  ATTENDANOE REOISTM SIGN LORI31)LY 
UNCE JAN 10 R!ST PORMIT 3tMNIt\L3 AT ITI DF OEFWISzz. 

su<IL3H H.WN  

It it3 hereby submitted far kind iriformtion ple*se 

Ycrs fai th+u ly,, 

(aJ<E W1PR 
EO (CC) 

	

15/ 1f2ø0 	 $SEI Shillortç Division 
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I i I ? 	 :1 
)iviicinl Organizer 

b!313 5311L110flQ DiVi5LC%1 

Frmiion/intimtion for movnt to SSB Directhrte (HiQher 
Headquartors) 	 2 

dir 
• 	 K:intily refer to my application rardinç in€imatin the 

• 

	

	 doç$'/text of the telegram sent to HIgher Puthorities at Delhi with 
risiion ;t,o join at3B Director'ate 

F 
No reply has been rEceived .nither any instruction is received 

y P. regardim joining of regular work 

it i therfa- requested tcIyc3ur goxiself to kindly permit me 

move to 93E Directhrate the higher hedquarters either to join 
• thy duties or for further c:essary instructions in this regar& as 

no instruction at my hand naw.  

• 	 I am planning/will move on 21.1Hø(?J to Delhi by trdn from 
ItUA4tx'---A-t3*. and by road from shi 1 long to fi.iwahti. 

A reply before my departure is requested 

	

J i 	 Yours faithful ly 

(SL*1SH KtPfl) 
DR) (SC) 

• 	 3SF3 Shilicr%g Divisic -i 
A:ed 	2 2Ø.1Ø 	 A.P. secretariat &iilding 

ssistent Dire'tr (O.L 

tngwC ,  

Cmmiss/crnj of income tj, 

ti.ri/Shilonti 



• NO.E.I/1O.4131/SD/98/ 
Government of India 
Directorate General of Security 
Office of tthe Divisional Organiser 
SSB, Shillong Division 
A.P. Secretariat Building, 
PC : Shillong - 793 001 0  Meghalaya. 

Dated, the 9 
	

January 2000 

Memorandum 

Shri Sukesh Kumar, DFO(CC) may please 
refer to his application dated 20.1200 requesting 
for permisslon/ intimation £oImovemcnt to SSB Dte, 
New Delhi. 

In this connection, it Is stated that he has already sent a Telegram to the higher ups by breaking the normal channel which is found to be 
indiscipU.nd act on the part of Govt 0  employee 
and he is asked not to move SSB Dte till the receipt 
of reply on his Telegram from the higher Hqrs. If he 
still moves at his own, he will have to face depart.- 
mental action under the relevant rules. 

1 
Area Organiser(Admn) 
SSB Shillong Divri. 

Shillong. 

To 

Shri Suksh Kuhiar, DFO(CC), 
Div. HQ SSB ShiJiong, 

Assistant C/rector (OJ. 

&1 

010 the CmmisiO  net ni /ncotti' t3A 
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No 0E.I/10-D131/SD/98/ 	L 
Directorate General of Security 
Office of the Divisional Organiser 
SSB 4  Shillong Division: Shlllong 0  

Dated the PMTJanuary,2000, 

Memorandum 

Shri Sukesh Kumar, DFO(CC) may please 
refer to his application dated 17-1-2000 on which 
he has intimated that he could not applied C.L. 
in advance since it was not sure that by which 
time he will be back to duty 0  

2 9 	In this connection it is stated that 
he should have applied for leave before he left 
the }{qr.9  If needed, leave could be extended or cur 
-tailed 9  He proceed to attend the Hon'ble CAT 
without having got his leave sanctioned 9  He sub-
rnitted his application for '2 day C.L. on 1 7-1-2000 • 	to get his unau'thorjsed absence on 7-I-2000Lcregula 
rised after a lapse of 10days 4  Before leave as ap-
plied is sanctioned he is asked to explain as to 
wby he should not be treated as unauthorised absense. 

Area Organiser(Admn) 
SSB.Shiliong Divn0Shiilong 0  

To 

Shri Sukesh Kumar, 
DFO(CC), 
Dlvi Hqr,ssB 0  
Shlllong 0  

$.::i 	$.1toj 

Assistant iector (OA) 
at? Ti9 

010 the  Cmmlu/o net of /ncorni 
tttrt'fShllMit# 



-, 	 - '- 	NO. E. I/I 0-D--1 31 /so/98/J L 
, 	 Directorate 5eneral ofSecurity 
MJC 	 Office of the Divisional Organiser 

on ( 	 SSB, 	1o1Djvisj, Shillong 

Dated the, 
- 	

- 

- - 	
I4E1ORANDUM 	 - - 

• 	I 	 ., 	 * 

• 	 Shri 5ukesh Kumar, DFO(CC)rnay please refer to his 
applicatjbn dated 17.1.2000 on which he has intimated- that he' 

: . 	could not ap1ied C. L. in advance since it was not sure that 
by which time he will back to'duty. 	 - 

'In this connection it is stated that he!shou].d have 
applied for leaee before he leftthe Hqrs. He proceed to. 
atterid,the• Hon' ble CAT without baying got his leave sanctioned.. 
He subthitted his applibation.ror 11/2 day C.L. onH7.1.2000 
to get hisJ unauthorised absence on 7.1 • 2000 regularised 
after, a lapse of 10 days. Before, Casual leav&as applied isa' 
sanctioned he is asked to explainas to why he 'should not bev* 
treated aswilfu1 absence. ., 	 / 	-. 	*_•_ 

- 	 AREA ORGANISER(ADMN) 	-. '°' • 	
SHIL1NG DIVISION.SHIING' 

q4c 
 

'-. 	 - 	
- ukesh Kuinar, DFO(CC) --- 

Div. Hqrs. .Shillong. 	 •, 	

- -; 

•-* 	
•. 	- 	 : 



To, 
The Divisional Organ iser 
3SE $hil long Division 
F3hillong - 793 ci 

Sub:- Intimation of acJdress for correspondance.. 

Sir, 
Kindly refer to your office flinoranduJns regarding my joining and 

my reporting for duty etc 
I have airesdy produced medical fitness c:ertificate from an 

A.M.A. and the A.M.A. has further clrified about the fitness ih his 
letter dated 20.. 1 

Eut inspite of proper fitness .certi'ficath my joining is not 
being acknowledged.. 

Now it is therefore most eaniestly requested that when evr my 
joining is acknowiedyed then I may kindly be intimated at my 
following addresses.. In Shilicing th€re is no fixed address as I am 
living in a rented house subject to ±hange.. 

I) 1129 Sec t.or-i R..K..FUram 	 Yours faithfully 
New Delhi 110 022 	 . 

2) Vill4&uidet P.D. Manglaur 	. 	(Sukesh Kumar) 
I)istt:Haridwar 247 	6. 	 D..F..O..(CC 2341..20 

SS19 Shil icing Diviicin. 

Copy for inforntion and n/a to Director S3 New Delhi by Fistered 

C .  

tor (O.i. 

e Cmmi5°' of 
IncOflt 



i1'e Divisions]. €:iqr- te:r 
c r f :  Shillong DivisiOl  

;iru.J. lc:inq 	79:3 ztz. 

MW J::i.r.tnc.i 

Kindly reer to you" of-f ±CE ms9m0rarl urn cated 21 1 20023 ru.iin0 

4:i+.r-tj4r"ates. The 41tr ass c.:erti + .cL.Ls from 	S 

Niclicai. 	Authorit 	an A N A and wori-;:lng in 	fcivernemefl'L of 	lnd:La 

dec: lared A N A 	for 	state 	and Centra:i (vernrnc1t 
estabi i-shTe:nt 

1Jei.r families pn''rssar;d 

Tc:rti f :i.cate is oomplete in itself and -fu rther tha A- N A 	has 

also c: ]r:L+ :ied the mtter vied his I etter dated 20 1 20023 

TI erefore • ii: needs no other -fitness ce-rti'fic:eLes but. Lateo 

the S M 3 C . Div. I--4qr-s sct]d have hean as:ed to c::hec:k ma up -for 

± J r 'r-'  (Jaily in Lhc f ç 

No a le::: it :r s r 1uesLeJ that S N CL Civ. Hqrs may he di reoLed 

to qive the rcn!ur-r 	c I + it ss ert:Lt ioath 

i tie re -:est:ed t:het my j o:in :Lnq may please be ac:knowiedqed 

2:1/1/2k 

 

Ycv..ro -fait!fu] ly 

DFC) u:c 
ESEv Shi I lcnq Div:ie:ion 

41 g 

AssJSt8t D!(e°' (04) 

Sir"
' 

OfO the Cmm1s0fle 
o f lncO 	tIZ 

!1 

 



- - 	 - 4/' 

OF  ic 
'fla i)ivis, ia]. Orcian:i.ssr 
SSB E3hil long DLvisic - 

I long 	Lt?:t, 

f3ub 	RquesL: for' ac:.ceptance of :i oininq datad 10 I 

Kindly re'fsrto IW app! 1c5t1Cwi,s.i:'tnj.tted C1 1 	1 1 afl'l 14th 
J antary rqardinq ,j oini.nq/ronort ing for dutiss and o++ics ma'nriradmr. 

I ft 	13th ,'T a'nd14th Janua.ri addrssid to dr. MD 

it is 'aquast.d khat n..rs..tantto receipt of CU( ' 	Shi I long 
].ettor dated 2Q. :1, 	no 5/•' 	/DSU T  /Shi :1 	the t)cctc' 
.'-". rr 	 his st.and 

I t is, there -f c::re: rss t:.ed that. my rep:'rt;Lncj for duty de. ly 
f 10 1 2000 ti]]. date may kinc- ly be ac'iow].edqd an..1]:may kindly 

] - ,j::" 	,:j-j--p.''i"i m'• 	" 	 1 

__c'c 	 Ours 4:jtFfdi. 

,rI* 

(1.J:E:s-. 	1j1{) 
':'çj 

loOp 
I)at:ed 20 :. 	 A.P.rtaria1 Eti:L:ir- 

Divisio! -ial Orcianiser 
SSE;r. Shil lcnq Division 
Shillong ..  

r-eç.rirt.rg -fw ck,i 1:'>! 

V..  

ui con tnuat ion to my appi i.,cati.on submitted tcxiy, it is 
requested to your ft:'ior.  that I have reported for duti. es tr:day as 

in my appliLa.tic.1 

45 per advice of Doctor I can hand Is light dut.:i.ss as a.vo.idi.nq 
F'Pa\cy work and ravel :i.nq is advised In pLU'Suarlt to advice I have 
r-aor-ted ' ... '1'iir sim.i l.ar type of duties as file worE: 

Your-s 

	

10/1 /2}( 
	

SSB Sh:Ll lOOL L).LV.l5.j.jf1 

O '(he 	
rti1Sh1l 1Ofl 
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106 	 SWAMY'S—FUNDAMENTAL RULES 	 (APPX. 8 

/ 

f- 2. It has now been decided to grant a sum of Rs. 100 per month (Rupees 
ile  hundred only) as machine allowance to the staff who are brought on duty APPENDIX —9 

to actually work on the multipurpose counter machines. INCENTIVES FOR SERVING IN REMOTE AREAS 

3. These orders take effect from lst,January, 1994. (G.I., M.F., O.M. No. 20014,3/83-E, IV, dated the 14th December, 1983, read with O.M. 

G.l.. Dept. of Pose, Lr. No. 43:3!93PMR (Pt. LI), da:1 the 17th Janua', 1994. 1 No. 20014/3183-E. R', dated the 30th March, 1984, 27th July, 1984, G.l., M.F., U.O. No. 3943-E. 
dated the 17th October, 1984, O.M. No. F. 2001413/83-E. IV, dated the 31st hnua, 

• 
The machine allowance of Rs. 100 per month was granted to the Postal 19S5, 25th September, 19S5, U.O. No. 824-E. IV/86, dated the 1st April, 	1986, O.M. No. 

2014./83- 	IV, dated the 29th October. 1986, O.M. No. 20014/3/S3-E. IV,'E. 11(B). da:ed the 
Officials who are actually employed on multipurpose counter machines. As 11th M, 1987, 28th July. 1987, 15th July, 1988 and O.M. No. F. 2004;16'Sô-E. lyE. 11(9). 
such this allowance is not applicable 	for any 	other activity. This allowance dated the 1st December, 198S and O.M. No. II (2y97-E. 11(B). dated the 22nd July, 1998. 

is payable 	only to the staff actually employed on the multipurpose counter 
• 	rnachtnes. 

I G.l. Det. of Psu, Is. No. 43-3/97-Tech., dated the 21t October, 1997. 1 Allowances and facilities admissible to various calegones of civilian 
Central Government employees serving in the Nc:it-Easteni Region compris- 
ing the States of Assarn, Metzhalaya, Manipt,tr, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lakshadweep Islands. These orders also apply ntti!atis ntutandis 
to officers posted to N.E Council, when they are stationed in the N.E Region 
and to the civilian Central Government cmployees including officers of All 
India Services posted to Sikkirn. 

• (1) Tenure of posting/deputation: 

There will be a fixed tcnurc of posting 3 years at a time for officers with 
scrvicc of 10 years or less and 6V2 years at a time for ornccrs with more than 
10 years of service. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period 	. rd years. Officers, on 
completion of the fixed tenure of service mentioned above may be considered 
for posting to a station of their choice as far as possible. 	- 

The period of deputation of the Central Government crnploccs to the 
StatcsfUnion Territories of the North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of public ser- 
vice as well as when the employee concerned is prepared to stay longer. The 

M admissible deputation allowance will also continue to be paid during the 
period of deputation so extended. 

(ii) Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

Satisfacto' pcomiance of duties for the prescribed tenure in the North- 
East shall be given due recognition in the case of eligible officers in the matter 
of- 

(a) promotion in cadre posts;  

- 	 Assistant Director (0.L (h) deputation to Central tenure posts; and 

*n' 	tiT1 	T" (c) courses of training abroad. 

0/0 the CmmisSiO per  of MCOMP r A mii  
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